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ORDER (ORAL)

(By ¢+ mMr. Justice V.S. Malimath, ghairman )

The direction given by the. Tribunal in its
judgment dated 11.3.1992 is that the application
said to rave been made for compassionate appointment
by Ramawati wife of the deceased on 27.6.1989 should
be disposed of within a period of two months from
the date of communication o% the order. The
complaint in this case is by the son of the deceased
saying that the directions given in the judgment have
not been complied with, Learned counsel for the
respondents showed us original file of the respondents
wherein appointment has been given in April, 1992 to
Ramawati herself on her being declared medically fit

as Khalasi in the scale of Rs.750-940 w.e.f. 27.3.1992

,v//an compassionate grounds and posted her in the
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Medical Branch, Baroda House, new pelhi, sgainst the

existing vacancy. This is in full compliance with the

direckions given by the Tribunal. The petitioner

cannot claim on the strength of the directions given
be

in the O.i. that he should/ appointed and not his step

mother. |je see no ground to proceed further in the

C.L.Pe. It is accordingly dropped. eﬂp
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